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TN The hAd]%béate for Responde'nt(é)“

1

Adyocate for Applicant(s)

H

®. ¥

FORM NO. 4 - |
( See Rule 42 ) "\

¢ GU WAHATI BENCH GUWAHATI

ORDER SHEET

Ap pii«?!ant(s) Sri Abdul Majll ;.k

1 Respopdeitls) UsC+1 & Ok.

APPLICATION NO. 49 of 2002 - OF199

- Mr.K.Basar ' . |
MreD.Choudhury j

Mr Kede

Saikia.

) COUOEQCQ

ot b~

) Daté

Order of the Tribunal

Noté% of the Registry

Bytaita, "
This islar-pl’ ~ i Tof

o C:F. G 1. 50/ iposited

f vide 1

Dated

ﬁbra,ll_,k) No ?"15147

—_T

15.2.02

&

By this Application the applicant
has sought for direction to pay the Over=
time Alowance. The applicant worked as
S¢A under the Respondents and retired on
3.4.96. The applicant pleaded that he
pertformed 12 hours duty as 3SrhA at Jogi»h@%
ghopa Pump House since 1970. Vide order
dated 15.2.2001 the AFO/PC/A] {purduar
Junction rejected the prayer for Overtime;
Allowance. _ .t
Hence this application. The applicar

%moved this Tribunal seeking for direction:
t

O pay the Owertime Allowance., Vide
communication NoJE/9/OT&/pt,III dated
16th October 2001 addressed to SSE/Elect/
Bongaigaon from the Divisional Railway .
Manager(P) for resubmitting the claim, ‘
It thus appears'that the matter is undef
consideration. By the said communication
| the SSE was advised to resubmit the Overt

w2

time Allowance claim preferred by ﬁhe

contd /..



6]/0~A. 49 of 2002 )

2.4

Drate -

Order of the Tribunal

Notes of the Registry

15.2.02

staff alongwith the rolated document s

,-like Attendance sheet Muster roll,
{actual on roll staff position to enable

them to finalise long outstanding cases.
- The respondents Jave taken the matter of
1 with’ rlght earnest. In that facts and

circumstances it would not be appropriate
for the Tribunal to interﬁehé“in the /
matter. The Respondent No.z is the appro=-
priate authority to make apprisal of‘the
matter en evaluation of - facts and resolve
the situation in a 3ust,'fair and reaso=-
nable manner. The disputation is a pro-
tracted one., So also the applicant is-
advancing inwagexé he>'attaiégd thé“?be

of superannuation in the jear 1996. Such
matter should brook no delay. In the set
Of circumstances the Respondents are
directed to complete the exercise as
 expeditiously as possible and preferably

within two months from the receipt of
the order,

The application”thus stands dispo-
sed, No costs.

Vice&Chairmgp
4
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THE CENTRAL ADMINISTRATIVE TRIBUNAL :GUWAHRATI BENCH.

~ ,

'Gauhati ‘Case No. %9 of 2002

8hri Abdul Malik:~f

'Indla, New Delhl

I}

In the matter of :

Ex-SPA, Gr—i/JPZﬁ"4
Vlllage - Kabaltary, ‘

P. O - Ashok Paper Mllls,
qoglghopa, Dlst Bongalgaon,
Pin,; 783382 (Assam)

;..r.,;:.. Applicant
'-"Vs _
1 Unlon of Indla, B S .

_ I '
vrepresented.by the Secretary to. the‘

Rail Way Department, Government of

2f The General Manager,:v

N. F Rallway, Mallgaon,

. Guwahatl - 781011

_3 The D1v1sronal Rallwaylﬂanager( )

Allpurduar Junctlon,'

N.F.Rallway, Allpurduar-Junction.
. . . ) {

4. The Senibrjsﬁperihteading'Engi—-

‘neer, Electrical,’ Bangaigaon




ey

' DETAILS OF APPLICATION :

(2)

Pérticulars of the order against which,the-applicaf‘

¢

tion is made :

(a) Letter bearing No.E/123/APDJ/RLC/GHY. dated

115.02:2001 issued by Shri S.C.Banarjee, A.P.0/PC/APDJ

for Divisional Railway‘ManageerX/APDJ‘Whereby the

A AssistantALabburVCommiséioner, Rajgarh Road, Chandmari

AGuWahéti‘—Q3 . was communicated'aboututhe~grievance

of non payment'of'ove:time allowance that "the appli-~

cant hesvno locus-standi for payment-of OTA."

. -
(b) Order iséuedfby the‘vaisional Réilway]ﬂanagerf P),
Allpurduar Junctlon to the SSE(Elect /BNGN' N. F. Rallway'
vide No.E{9/OTA/Pt.III.dated the 1léth October, 2001

" stating that the.OTA claimed by the appliéant for the

1T

« III.

period from 01.10.91 to 01.02.97 submitted in 1998
has been found not ellglble for OTA.by the- concerned.
staff accordlng to the 12 hrs Shlft duty

Jurisdiction of the Tribunal

. S ’ o e .
The applicant declares that the subject matter of the .

order against which he wants redressal.ie_withiﬁ the

jurisdiction of the Tribunal.

Limitation :

‘The applicant furtﬁer'declares'that the-application

is w1th1n the llmltatlon.perlod.prescrlbed in sectlon

21 of the Admlnlstratlve Trlbunal Act, 1985J

IV.-

-Facts of the Case :

\ .

(a) That the applicant is perﬁanent reSident of vil—,

lage Kabaltary, P. O Ashok Paper Mllls, Joglghopa in

‘the dlStrlCt of - Bongalgaon

Contd ...to...p/3
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(3)

=

(b) Thatithe applicant was appointed as SPA through
EC/EGCP/JPZ in N.F.Railway vide letter-Nq.E/227/Elec/
7073 dated 16.12.1966. Since 16.12.1966 the applicant
had been serv1ng in the said department till his
retlrement from service on 30 4. 1996 as SPA-Gr-I un--
der 'SSE/Elect/BNGN, N.F.Railway.
A copy of appointment letter’vidé No.E/
' 227/Elec/7073 dated 16.12.1966 is an-

nexed hereto and marked as Annexure-1.

(c) That the applicant had'performéd 12'Hrs..dﬁtiesa£.
SPA at Jogighopa Pump House since 1970. The General -
Managéf,Persdnnel,Maligaon and Divisional Rail Way
Manager, Personnei,'AIipuf Duwar JunctionAadviSed the
. Senior Superintending Engineef,:Electrical, Bangaigaon
vide Letter No. E/301/Elect/MU dated 18.2.98 to col-
lect over tiﬁe (OTA) journals from his staff who
Qorked fpi 12 Hours duty at Jogighopa Pump House forv
the period from October, 1991 to September, 1997.
Your petltloner and others were assured overtime al—
~ lowance (OTA) with effect from October, 1991 to Sep-
'  tember,v1997; though;fagt remains that fhe petitioner
had been réndering.12.hours.duty at Jogighopa Pump
House under the Senior Superintending Engineer, Elec-
trical. Your petitibner and ofﬁer staff submitted the
over time allowance (OTA) journals as per instruction
of the Senlor Superintending Engineer, Electrical. on
the basis of letter'v1de No. E/30l/Elect/MU‘dated 18.2.98
.of General Manager/Personnel/Mallgaon, DlVlslonql Rail
Way Manager Personnel Alipur Duwar Junction. The Sen-
iof'Superintending Engineer,. Eléctricél, Baﬁgaigadn
forwarded the' ovértime alloﬁance (OTA) journa;s of
his staffv who workéd 12 Hrs. duty at Jogighopa Pump
House f@r the period'from Oct.91 to Sept.97'to Divi-
siohal Rail Way'Manager,-Persdnnel} Alipﬁr'DuWar'Junc—
tion vide his letter No. BN/W/Pump-440 dated 23.5.98
_which was dulylcountersigned‘by Assiétant'ﬁngineer’

Electrical, Bangaigaon.

Contd ...to...p/4



(4)

4

(d) That Senior Superintending Engineer, Electrical
Bongaigaon sent reminder to Divisional Railway Managar
(Personnel), Alipurduar Junction vide his letter dated
23.5.98 and quoting the referance of OTA of staff
working at JPZ vide L/No - E/3001/Elect/MU dated 18.2.98
stated that OTA journals against the staff who worked
12 ‘hrs duty at JPZ pump house for operation of pumps
have been furnished%@igﬁrg?ggct from Oct/91 to Sept/
97 as adviced by'thé Divisional Railway Manager Per-
sonnel Alipurduar vide his aforesaid letter. He re-

quested thereby the DRM(P) /APDJ to take further nec-

essary action.

A copy of the aforesid letter No.E/
3001/Elect/MU dated 18.2.98 is annexed

hereto and marked as Annexure - 2.

(e) That after submission of the OTA journals by the

Senior Superintending engineer, Electrical, Bangaigaon

~to the Divisional Rail Way Manager, Alipur Duwar Junc-

tion, the authority made payment of the OTA to some of
the.staff whose names were recommended, but the peti-
tioner was deprived of the same. Hence, he submitted
his representation before the Divisional RailWay Man-
ager, Alipur Duwar Junction for payment of his dues
of OTA since in the mean time he had retired from his

service.

A copy of the aforesaid application dated
25.10.99 is annexed hereto and marked

\

as Annexure - 3.

(f) That the petitioner, thereafter submitted another
representation on 23.12.99 before the Cabinet Secre-
tariat (Publichrievance) stating inter alia the dis-
crimination in respect of payment of the OTA as statea
above. The said representation of the petitioner was
forwarded by the Diregtor, Cabinet Secretariat (Pub-

lic Grievances) Governmentvof India vide his\letter

Contd ...to...p/5

(As_pUL M&Léx)
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(:5 )

No .DPG/R/2000/00052 (2) (NFR) oh 19.1.20Q0 to the Chair-
man'Railiway Boa£d4 Ministry of Rail Ways, Rail Bhawan,
New Delhi and your petitioner was informed about for-
warding his“reﬁresentation to V.K.Aggarwal, Chair-
man, Railway Board, Ministry.of Railways, Rail Bhawan,
New Delhi who would examine and inform the petitioner

suitably.

A copy of representation dated 23.12.99 as
stated above and the aforesaid letter No.
DPG/R/2000/00052 (2) (NFR) dated 19.1.2000 are
annexed hereto and marked as Annexure - 4 &

5 respectively.

(g) That thereafter the applicant made various repre-
sentations, but nothing was done. Being aggrieved due
to not taking any action for payment of the overtime
allowance (OTA), the petitioner made complaint before
the Assistant Labour Commissioner, Government of.india,
Ministry of Labour, Ashram Road, Ulubari, Guwahati -
07 on 28.08.2000. The Assistant Labour Commissioner
(Central), Guwahati informed the applicant vide let-
ter No.54(39)/2000-G/A dated 16th April 2001 that the
Management after enquiry had given their findings
vide letter No.E/123/APDJ/RLC/GHY dated 15.02.2001,
and that findings was that 'The job analysis report
of SPA attached to the Electric Pump at station JPZ
has been examined by CPO/IR/MIG and it has been com-
municated vide GM(P)/MLG's letter No. E/123/44 (ADJ)
TFC/APDJ/Pt.VI dtd. 8.2.2001 that the classification
of employment of SPA attached to Electrical Pump at
Station JPZ not warranted for upgradation of duty
roster to continuous classification and justified for
retention of E.I. classification based on present
quantum of work load.' Accordingly, in view of the
above the claim of the petitioner regarding OTA was

rejected by the authorities concerned.

And a copy of the letter No.54(39)/2000-G/

Contd ...to...p/6
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_(m;m ratex )

A dated 16th Aprll 2001 issued by the As-
sistant Labour Commissioner:(Central),
Rajgarh Guwahatl -3 and. a copy of the letter
vide No.E/123/APDJ/RLC/GHY dated 15.02.2001
1ssued.by the A.P.O. /PC/APDJ for DlVlSlonal'.
Manager,( )/ APDJ are annexed hereto and'

marked as Annexure - 6 & 7 respectively.

(h) That.the Divisional Railway Manager (Personnel),
- Alipur Duar Junction wrote.to the Senior Superintend-

. ing Engineer, Electrical, Bongalgaon ‘N. F Railway.vide

his letter No.E/9/0TA/Pt- -3 dated 16 Oct.2001 that the -
OTA claimed by the staff for the period from 1.10.91

' weh " na
to 1.2. 97 although&has been set ellglble, however
- NJF. Rallway Mazdoor Unlon ralsed the p01nt that the

claim may be entertalned on the basis of tbe declara-
tion that the statioq'JPZ iS»astroad eidefstation.
ACcordingly,dthe‘Senior Superintending‘Ehgiﬁeer,'Elec— ‘
trlcal Bongalgaon was adv1sed agaln ‘to resubmlt the.
OTA clalm preferred by the Staff along w1th related

documents like attendant sheet,wmuster roll, actdalb

| oneetafproaitlon,;duty~hodrs-a8>per approved roster

.lﬁetclmat,the:ea;liest¢to,enableuto»finaliseJtthlong

standing caseS... - -
A copy of.the aforesaid letter.is an-

nexed:hereto.and:-marked-as Annexure -8.-

i) That. the .petitioner ‘states that. the Divisional
- Railway Manager, Allpurduar Junctlon assured,the over—,_

" time allowance for the period from 1. 10 91 to.'1.2+97

know1ng fully well about the requlrement of Overtlme'

duty of the staff .at Jogighopa ° Statlon The D1v1—v

 sional Rallway Manager offered the incentives to the

-staff'oonsidering'their devotionlin their‘ddty'and

this’ was a promlse -to the petltloner and others for
thelr discharge of overtime duties. The’ DlVlSlonal

Rallway Manager knew 1t well about the Joglghopa Sta-

~ tion and about’ the mode of worklng of the staff 1n

’regard to their entltlement of overtlme allowance

;Contd .ﬁLto.;.p/7
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(7))

The promise to.pay the_OTAfwas within the ambit of his

jurisdiction and he made the.pronlse with the deter-

mination that even if-the JoQ}ghopavstation is re-
‘quired to be declared to be a non road side statioh
for fulfilment of the promise made to’the staff at.

Joglghopa, he would do so in future course of actlon,

for payment of. such OTA to the poor petltloner and
others of the staff.

LY

(j) That being aggrieved'and dissatisfied- with ‘the

actlon communlcated through letter No.E/123/APDJ/RLC/

-GHY dated 15.02.2001 issued by theAA P.O. /PC/APDJ for

DlVlSlonal Manager (P)/ APDJ (Annexure —6)_to the

- respondent No.3, thefapplicant'presents this'applica—

tion before this Hon'ble Central Administrative Tri-

bunal on the'following,grounds'for the  ends .of jus-

tice

Grounds for rellef with legal~provi§ions

;(a):That the authorities had promised to pay the

‘overtime allowance through their communication as

stated above and the authorltles are. estoppéd to re-

s1de from thelr promlse by not paylng the OTA saylnga
it that the petitioner and others ‘are entitled to

OTA. o

(b), That the declaration Was effected h& the Divi-

sional Railway Manager (Pefsonnel) Alipurduar. JUnc-'

xtlon so far payment of overtlme allowance to’ the-
" petitioner “and others of the staff who were renderlng.

overtlme duty at Jogighopa statlon and such declara—'

tion was 1mpllc1t in the advige to the Senior Super-

intending’Engineer,_Eongaigaon in'respect.of prepara-

tlon'of overtlmeﬂdUty'Journals.for;the purpdse'ofs
‘payment of the OTA, as such, the declaration as to
“their eligibility of OTA was very much’there with the

o

advice of Divisional Railway Manager. Accordingly,

the ‘declaration about the non eligibility of OTA by

- order dated 15.2.2001 is illegal and liable to.be set

~aside.

‘Contd ...to...p/8
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(8)

“(c) That the petltloner cannot be dlscrlmlnated from‘

other rallway staff in respect of gettlng OTA for

'overtlme duty which they are bound to perform under

compu151on as per order of the superlor authorlty,

and disobeying such order amounts to 1nsubord1natlon

‘and which may take away their service. As such, in

such c1rcumstances, where the poor employee is not

vested w1th any power’ to bargaln w1th the authorlty

for thelr remuneratlon due to thelr unequal standing, .

the authorlty cannot take an exp101tat1ve advantaget

to put. the employee 1n uncertalnty of getting their

remuneratlon by assurlng OTA one tlme and rejecting

duty. | o ‘ T

- (d) That'the Railway authority is an authority -under
the Union of India which is”SUpposed to have all

,fairness in action.byddint of Constitutional mandate, :

but, deprivation of OTA to the petitioner in the

"manner as - has been stated in this petltlon is un-

|
|

j(%waw)‘
{' .

'the “same other tlme after enjoying thelr overtlme_v

called for and cannot be deemed as to have been ari

action Wthh has been taken wrth ' fair mind of the
authorlty and san of any arbltrary exercise of pow—

ers.

(e) That in the view of any law prevailing at present,

the petitioner cannot be discriminated from other

employees under the Railway authority,in respect of

~getting 0vertime allowance, and further‘the‘rejection
of clalm.of overtlme allowance saylng 1t that Joglghopa-

ek .
statlon is a non road51de statlon is 1llegal and not

sustainable in view of the_dec151on taken for glVlng

OTA to the staff worklng at Joglghopa

(£) That in any view of law and equity the stand of
the authorities.by breaking their promise.to'pay OTA

is liable to be rejected'and the-respOndents are

liable to be directed to immediate  payment of OTA -

~with interest

. Contd ...to...p/9



VI. Details of -the remedies exhéusted':

VII.

P

(9)

That_the applicanf declarés that he'has'availed.of

all the remediQS‘aVéilable to.himlunder'the‘law.

Matter not previously filed or pendiﬁg with any

other Court :

That the applicant fufther declares fhat he had not

‘previously filed any application, writ peti%ion or
suit regarding the matter in respect of which this
application has been made, before any Court or any

other authority of any other Bench of the Tribunal

nor any such .application, writ petition or suit is

pending before any of them.

VIII.Relifs sought for : S

IX.

‘Interim order, if any,'prayéd for :

In view of the facts mentioned in para IV of this
instant 'appliCation[-the applicant prays'for the

following reliefs

-

v(a) That after perusal of the recOrdS and hearing the

parties the letter issued by the A.P.0./PC/APDJ for

Divisional Manager (P)/ APDJ videvNo,E/lZB/APDJ/RLC/

GHY dated 15.02.2001 {Annexure - 6) may be set aside

and quashed. o =

. {b) And that the-respondentsbe directed to pay the

‘Overtime Allowance with interest at the rate of 18%.

to the apblicant

i

' (c) And/or pass any other order/orders as this-an'ble

Tribunal deem fit and proper. "

. That the applicant prays for no interim order.

Contd ...to...p/10
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XI.

( 10 )

C%DULWQQ

Application fees of Rs.50/- in the form of IPO No. 7G $4%70/y
dated ©2:0) payable at Guwahati Head Office 1is

enclosed.
List of enclosures

As per Annexures in the index of the application are

enclosed.

VERIFICATION..



(11 )

VERIFICATION

I Sri Abdul Malik, aged about 63 years, S/0O - Late

Abdul Latif Sah, resident of village Kabaitari, Part V

(Uttar), P.0. & P.S.- Jogighopa in the district of
Bangaigaon do hereby verify that the contents

to XI are true to my personal knowledge which I believe to

of para I

be true on legal advice and that I have not suppressed any

material facts.

And I sign this verification at Guwahati on this.

the (| day of ;’cy,wm/ 2002.

doclul Mol

SIGNATURE OF THE APPLICANT
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ANNEXURE — 3

) O
' : Dt:

25.10.99.
To, -
DRM/APDJ,
N.F.Rly.
i Through : Proper channel.
Sub Non payment for arrear OTA for the.period from

Oct'91 to Sept'97 infavour of Sri Abdul MAlak,
SPA/Gr-I retired on 30/4/96.

Respected Sir,

I have been working as SPA at JPi,‘under SSE/
Elect/BNGN since 1970 but I have been retired from Rly.
service on 30/4/96 during the service period, I have
worked 12 Hrs. roster:duties at Pump House JPZ with
others staff in different periods by the Instruction bf
SSE/Elect/BNGN. It is very painful matter I have not yet
received above payment now I am a retifed employee and

poor pensioner, I could not make out the position fo
-above QTA.

That Sir, I approached to you for your good deci-
sion to arrange payment as possible. If I not receive
within 30 days, I will go to under shelter of Law for
verdict, payment should be made with interest, It is very
shameless i.e. word before retirement a good number amount
credited in your account. |

Lastly, I most fervently request you ?haf you
ﬁkklndly look into the matter sympathlcally and arrange
/payment to me at an early date.

Thanking you. ;
Yours faithfully
.. Abdul Malek '

Copy to: : ‘
1)DPO, 1ii)DEE, iii)DAO, iv)Welfare Inspector/APDJ
V)Gr. Seeretary, NFRMU/BNGN-- for your information..

Yours faithfully-
Abdul Malek

‘ ' village : Kabaitory,

E P.0O.:Jogighopa,

: Dist: Bongaigaon(Assaﬁ)
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| COVERNMENTOFINDIA oo g
- o - CABINET SECRETARIAT e
o PUBLIC GRIEVANCES R "'“q%
P _ﬁ/ ' 2nd Floor, Surdar PPate! Bliawan
i : ' New Delhi - 110001 .
. FAX No.:91-011-3345637

19/12000

BT R 14,

CVLLL FREALTRICC 1) JOGTGHULA
ULSTT BONGAGHOH

Asgan

PR .
e s

Dear Sirp,

"Réf..NofIQPG/R/2000/0005é(2)(NEgjfﬂ”'V SRR

Sup: - TerMihal'bcnctiLs datter 5otiranent (KdiiWaYﬁVSééEOf)
Your representation dated 23/12/1999'on'the?ébove"subject
has been received by us and the same has been forwarded to the '

Shri.V.H. Ajgarwal

Chairman ‘ o E ;
Railway Board, Ministry of Railways ' ‘

Rail Bhawan, New Delhi,

whb_wiil\éxamihg and inform you .suitably,

o Xourvcompl&int/repruugntatiOn hds'bééhftﬁansférfédnsince
HORMEL BOMINISTEATIVE CHANNELS &g

REMELY NOY l:.‘."ll‘lAUS‘I‘ED :

: : ' Furttic VV»rrV:;
- him cirectly, -

A

Spondence i 1 g MU et wmay be addn gosed Lo

‘Thanking You, -

“Yours faithrally,
(Sunita Chhibba)
S Directer
. oo Tell 3364875
" Email :‘sunita@dpg¢§,delh13p;c,in,_

,Aﬁ#tdfzité“7 :‘(Z;é4q
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"A./'VN‘EYUE{?.._ b v

Y - ' - Govte of India
i o ' Ministry of Labour L Lo
Office of the Assistant Labour Coumilssiorer(Central) .
S ‘Rajgarh Road,Chandmari,' -
GuWahati—3.~  e

NO.SQ(39)/ZOQOFG/A.

‘A Dated the,

o, | R APR 9001

- Shri Abdul Malik
Ex<SPA, Gr-I1/JFs
Village~ Kabaitary
Fo0. Ashai Yaper Mills
_ Jogighopa, Dist, Bongaigaon
~;¢ :Ehw“mi%2CmsmdyQ. -

i . Subject ;- Non=payuent of overtime allowance for
T thé‘p'eriod’W.e.i‘.'QC't_/E,‘lf to Sept/y7
far 12 hrs, duty at Jogighopa7pump L
house inplace of § hrs. duty. - ’

2 Sir,

v With réference to the compléih'dated 28.08,2000
on the above subject, s . :

W - ' Management after enquiry has been given tneir
- findings which ig being comminicated for your information
,_ple‘ase.' ‘ N f' _ T

. Yours faily
R Enclo. A copyo.f R , | /w/,-,,
o enquiry report,

Assistant Labour*Commissioner(Central)
,Guwahati._,;:-, IR
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-_ DiVl Rlyc H, me«EPT(*)
7 N 1pu1~d uar. Jungtio,’

Alpataa, fb /02/&)01.

The Asstt Laboul Cornmissioner, -
.-Rayghar Road,Chandmari
_GU‘_’_@L\L}._.’.;
L D""N ’)f . Sub: - Norr-pag mert of overtire allowancc to Atdul

Matek,Ex.SPA/TPL,
Rafi- ALC/GHY'S L/Yo. 5h(39)/’>000—0/fs/at‘ 16.11.2000

00'0"0

The job analysi° )Leport of SPA attqched 0 the Elc ctric
ump at station JPZ has been examired by CPO/IR/MILG and it Yas been
communicated vide GHM(F)/MLG's letter Wo,T/123/Ut(ADT) TRC/AVET /Pt VI
dt.8 2,001 that. the classification of employment of SPA attached to
' léctric Pump at station JPZ not warrante dfor upgradation of duty
,);;)\3\ oster to continuous ¢lassification and justified for retention of

“E. I ClaSSlflCatlon bascd on: nbm Uresent ouantum ofwomf ]o,ch

In view of the ‘above the prlev'mce of Abdul Hwto,c.ﬂ 2rs/
JFS referyed to this office vide vour letter clted  above hag. no

lo ug=standi for payment of OTA which MAY h;mly bﬁ jniormec fecor=
dingly. : : .

" v ' I A.P.C/r"/‘ﬂ :
S | for Di,v_]:,_R;;{, er_(_I_’)g.“,LTJJ

Copy toi= 1. APO/Lngal Ccll/MLG for :Lnformdtion 'md ne ces.uay
- action please, '

2, 08/E/Elect/MDT, 3, S.‘;!E/El‘ect/H\I(_}N,

for D1v].RIv. } anager(®) /APDY .




L Anexoee - 8 Q))\

- DIVL. SHE%FA?}A}A%AGFR I'P]‘
ALIPURDUAR JUNCTION.

NO:E/S/OTAPLIL - Dated : The 16" October, 2001.

To, - S
SSE{Elect)/BNGN.

N.  F. Railway.

Sub: OTA claim of Sri A Malek, SPA/JPZ and R
others for the period from 1.10.91 to I.ZV B

The 074 claimed b the aloresaid stalf for (ne period from 01.10.91 10 01.02.97 submifled 111603
has been verified and found not eligible for OTA by the concerned staif according fo the 12 hrs, shilt duty,

- Rowever, SFRAD has raisec the poin! (hal the clalm may be entertained based on deglaration ns
station JPZ és,non-roadside statlon. As such you are advised 10 resadmit mle 0?/} clélm_' preferred by fie
stafl along wiih the related docaments 1ike Afiendance sheel, Musler roll, actual on ol staj bosmo, -
duly hours as per appreved roster ele, af (he carlies! fo enable to Mnalize (he long 'oulxlandln i \

-~

-
I
)

s

ALIPURDUAR JUNCTION,

e . BB b = et e DA ek e



